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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH AT NEW DELHI 

 
OA No.237of 2025 

  
 

In the matter of: 
 
Narender Kumar  

…Applicant  

Versus  
State of Haryana & Ors.    

…Respondents 
 

 
 

REPLY BY  NARESH KUMAR RANGA, IFS DEPUTY  
CONSERVATOR OF FOREST. PALWAL  (ON BEHALF OF 
RESPONDENT NO. 10) 

 
1. That answering respondent is posted as Deputy Conservator of Forest 

at District Palwal, Haryana and competent officer to file this reply 

before the Hon’ble tribunal. 

2. That answering respondent has received a letter no. 1167 dated 

15.05.2024 from the office of Block Development & Panchayat 

Officer, Prithla, in regard request for felling of trees (copy of the letter 

no. 1167 dated 15.05.2024 enclosed as (Annexure- R-1) . After 

receiving the above said letter answering respondent has called a 

detailed report from Range Forest Officer, Palwal, thereafter vide letter 

no. 413 dated 21.06.2024 Range Forest Officer, Palwal has submit his 

report that the land mentioned in the Annexure- R1 does not came in 

the Jurisdiction of answering respondent and the land and trees in 

questions are falls in the jurisdiction of Gram Panchayat and does not 

related to be answering respondent (copy of the report no. 413 dated 

21.06.2024 enclosed as (Annexure- R-2) 
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3. That on the request of Block Development & Paychayat Officer, Prithla 

answering respondent has access the value of Rs. 46407/- for 43 trees 

situated on the land mentioned in the letter no. 1364 dated 25.06.2024 

and clearly mentioned that the answering respondent not permitting for 

felling of trees (copy of the letter no. 1364 dated 25.06.2024 enclosed 

as Annexure- R-3) 

4. That Sh. Rakesh Kumar has filed a complaint dated 7.10.2024 in the 

office of answering respondent in regard felling of trees (copy of 

complaint dated 07.10.2024 enclosed herewith as Annexure- R-4), 

after receiving the complaint answering respondent has called detailed 

report from Range Forest Officer and the said officer has submit his 

report vide letter no. 1117 dated 14.11.2024, in which Range Forest 

Officer, Palwal clearly mentioned that the land in which the trees were 

situated falls in Panchayat land and does not falls in Forest Area and no 

provision of PLPA Act 1900 applicable on the land mentioned in the 

above said complaint (copy of the letter no. 1117 dated 14.11.2024 

enclosed herewith as Annexure- R-5. In this regard answering 

respondent has intimated to Block Development & Panchayat Officer, 

Prithla (copy of letter no. 3422 dated 29.11.2024 enclosed as 

Annexure- R-6. 

5. That the present complaint against the answering respondent is not 

maintainable in the present from. 

 
6. That no cause of action arise to file the present complaint against the 

answering respondent. 

7. That the present complaint is mis-joinder and bad-joinder of necessary 

parties. 
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In view of the submission made herein above, it is humbly 
prayed that the present OA may kindly be dismissed qua the 

answering respondents. 

Dated: 18.12.2025 

Place: Palwal 

(Naresh Kuar Ranga, IFS) 
Deputy Conservator of Forest 
Forest Division, Palwal 
(RESPONDENT NO. 10) 
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BEFORE THE HONBLE NATIONAL GREEN TRIBUNAL 

IN THE MATTER OF: 

Narender kumar 

1. 

2. 

State of Haryana & Others 

3. 

ORIGINAL APPLICATION NO. 237 OF 2025 

PRINCIPAL BENCH, NEW DELHI 

NARAIN SINGH 
Advocate 

Versus 

Reg. NAUTb 

AFFIDAVIT 

That in the aforesaid official capacity. I am well conversant with the facts 

and circumstances of the case, therefore, I am competent to Swear this 

affidavit. 

That Annexures are true copy of their originals. 

That I have gone through the contents of accompanying reply which 

has been drafted under my instructions. 

By Govtoied 

I, Naresh Kumar Ranga, IFS., Deputy Conservator of 
Forests, Palwal do hereby solemnly affirm and state as 
under : 

Area PKIFICATION:- Dated...).g.a..aS 

Register Enury No..s67 

..Applicant 

at Palwal on 18" day of December, 2025 that the contents of 

atidayit are true and correct to my knowledge and on the basis of 

..Respondents 

no material fact has been concealed therein. 

information derived from the official record which I believe to be true and 

ATTESTED NQTARY PALWAL(HR) 
O DEC 2025 

NÁRAIN SINGH (Adv.) 
Regd.No.40 i22 GOVT. OF IN0IA 

Depokent 
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